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MIs. B. N. PahiIaj '" Co., BombaT 

8696. Shrimati Tarkeshwarl SIDha: 
Shri S. M. Banerjee: 
Shrl Babl Ray: 
Shrl Dhlreswar )[aUta: 
Shrl Madhu Limaye: 
Shri Georre Fel'lWl4es: 

Will the Minister of JI1DaDce be 
pleased to state: 

(a) whether the investigations reo 
garding the evasion of income-tax by 
MIs. H. N. Pahilaj & Co.. Bombay 
as a result of the raid carried out 117 
the Enforcement Directorate on their 
premises on the 3rd September, 1888 
have been completed; 

(b) If not, the reasons for the delay; 
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(c) whether the asaeumentl for the 
years 1983-M and IIlM-65 have been 
completed; 

(d) if sO, the amount of income-tax 
and the penalty imposed. year-wise; 

(e) whether the Income-tax and 
penalty due from the firm fOr the 
years 1963-64 and 1964-65 have been 
realize:l; 

(0 whether it is a fact that the 
records seized from the above firm 
include letters in original written by 
ce:·tain officials of the Jobt Chief Con-
troller of Imports  and Exports, Delhi 
and Bombay and the Handicrafts 
Board, New Delhi, who have shown 
extra-ordinary favours to the said 
lirm in the matter of grant of import 
licences; and 

(g) if 50, the action taken by Gov-
ernment to punish the guilty officials? 

The Deputy Prime Minister and 
MInister of Finance (Shri Morarji 
Desai): (a) No, Sir. 

(b) Detailed investigations 
numerous transactions have 
made, which will necessarily 
time. 

(c) No, Sir. 

(d) and (e). Do not arise. 

(f) No, Sir. 

(g) Does not arise. 

about 
to be 
take 

Mis. H. N. Pahilaj and Co. Bombay 

8897. Shrimati Tarkeshwari Sinha: 
Shri S. M. Banerjee: 
Shri Rabi  Ray: 
Shri Db1reswar Kallta: 
Shri Madhu Limaye: 
Shri GeoJ'ge Fernandes: 

Will the Minister of FInance be 
pleased to state: 

(a) whether it is a fact that exports 
have been made by MIs. H. N. Pahilaj 
and Co" Bombay to MIs. India Nepal 
Gift House, New York (of whom Shri 
Pahilaj N. Hathiramani is the sole 
proprietor) and the commission due to 
export from India by the said firm 

(MIs. H. N. Pahilaj and Co.) has been 
credited to the account of Shri H. N. 
Pahilaj; and 

(b) if so, the action taken to punish 
the party concerned for violation of 
the Foreign Exchange Regulations 
Act? 

The Deputy Prime MbUster and 
Minister of Finance (Shri Monrji 
Desai): (a) and (b). Messrs. H. N. 
Pahilaj and Co., Bombay, have been 
exporting handicrafts, handlooms etc. 
to Messrs India Nepal Gift House, 
New York, since 1960 and according 
to an agreement entered into by the 
Indian firm, some commission on thc 
basis of the export value due to the 
New York firm has been remitted 
with the' permission of the Reserve 
Bank of India. The fina'llcial and 
othcr interests of Shri Pahilaj N. 
Hathiramani in the New York firm is 
11 matler under investigation. 

On 3-9-66 the premises of MIs. H. N. 
Pahilaj and Co., Shri P. N. Hathira-
mani the proprietor of the firm, and 
their associates, were searched by the 
officers of the Enforcement Directo-
rate. As a result of the searches 
~  Indian currency, Dollar travel-
lers cheques and a number of docu-
ments wcre seized. 

Mis. H. N. Pahilaj and Co., Bomboy, 
and Shri P. N. Hathiramani filed writ 
petitions in the Delhi High Court 
challenging the seizure. During the 
hearing the counsel on behalf of the 
Enforcement Directorate gave an 
undertaking that the parties would not 
be prosecuted nor would any penal-
ties be imposed on them, pending dis-
posal of the Writ Petition by the High 
Court. 

Arter scrutiny of the documents, the 
Enforcement Directorate issued a 
directive to the parties under section 
19(2) of the Foreign Exchange Regu-
lation A.:'t, 1947 calling upon them to 
furnish some information. The ~ 

ties, instead of furnishing the infor-
mation. filed applications in the High 

~  for contempt of Court against 
tbe Ji:nforcement Directorate and for 




